455 Matters under Rule 377

SHRI RAMAVYATAR SHASTRI (Patoa) :
No. They are again given-a chance. Don't
say like that,

MR. DEPUTY-SPEAKER : It is left to
you. You decide about it in the Business
Advisory Committee,

(Interruptions)

MR. DEPUTY-SPEAKER : What [ say
is, suppose, the Mombers are not present
when their statement under Rule 377 is
there and they are called, their party will
lose the chance, If they are absent, their
party will lose the chance, So, nobody should
be absent. | would only suggest. ..

(Interruptions)

SHRI1 RAMAVATAR SHASTRI : Do
pot say like that.

MR, DBPUTY-SPEAKER : I am oaly
telling that nobody should be absent when
the names are listed. Because this chance is
lost to their Party if they do not Come here.

(Interruptions)

MR. DEPUTY-SPEAKER : These copies
should be given to such of those Members
as are preseat, and if they are’ not here to
receive them, their names should not be
listed here,

AN HON. MEMBER : It is a very good
suggestion,

MR. DEPUTY-SPEAKER : Shri Mani
Ram Bagri.

You weork out a proceadure. No proce-
dure is final, Now, Shri Mani Ram

Bagri,

(iii)y Tension in Varanasi on Swupreme
Court’'s Judgement relating to
shifting of two graves,
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(iv) Failure of the macagemnet of
Bharat'Carpet Ltd to pay four
month’s salary to their employees
snd to deposit provident fund
amount collected from employees

with the Provident Fund Commis-
sloaer,
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